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The applicant entered tne service o f  Postal 

Department as Postal Assistant in the year 1964. In  

the year 1984 he was promoted to the post of A ssistant

Post Master in the scale o f  1400-2300. As he acquired 

the additional qualifi*^ation for the post of Accountant,

having passed the departmental exaniination in the year 

1 9 7 ^  The ertployees were co’̂ sidered for further 

promotion after th eir  confirmation on the post, on v;hich 

they were worsting whether from the date of fir st  

^pointm ent or the post acquired after promotion* although

in service confirmation is  needed only once and the 

department once confirmed 29 of~ icials  ard regarding 

rest$ the matter v̂ as reserved and rather  deferred. In  

the con fim ation  l is t ,  according to the ^ p l ic a n t , 

junior^ to him were confirmed' but his  c ase was not considere:
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In  the promotion f  romthe post of Assistant Post 

Master(Acaounts) and *:issistant Post Master(General 

line) to HSG I I  th ellst  included the name o f  the persons 

jun ior  to the applicant but the name c£ the ^ p l i c a n t

d id  not f in d  ^ la c e . Xhe applicant nade r ^r e se n ta tio n s

ayairs t  the same on 9 ,8 .8 9  but he VJas promoted on adhoc 

basis with t h e  stipulation  that the same w ill not

confer hln; any right . He was confirmed vjith effect

from 1 ,3 ,8 4  and thu^, he was given due seniority and 

 ̂ ft
coof|)rmation with retrospective effect. A charge shQet

was given to the applicant tor minor penalty in M ay/

June, 1990, The applicant was awarded the punishment

o f  stoppage of increment for six  months. He f i l e d  an 

appeal which, according to the applicant, was not r e l i e d  

to . Vide order dated 2 .5 .9 1 ,  the  applicait was reverted 

to the post of A ssistant Post Master(Accounts) from the

post of H ,S «G ll  without following the procetdure. I t  is  

th is  reversion which has brought him before th is  Tribunal.

2. The responients have tried to justify their

action by say in© that the promotion in H .S .G .  I I  was made

on adhoc lasis on a particular  condition. He v;as not found

f i t  for regular promotion by the Confirming authority and

that is  why he was reverted. I t  has not been specified

by t h e  respondents that vjho was t}32 authority and 

whether the applicant 's  promotion required any 

consideration.

3 . The applicant having been confirmed with
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effect  from 1 ,3 .8 4  with retrospective effect# 

maintained h is  due seniority  as he maintained h is  

seniority , as h is  juniors were promoted on regular 

b asis , h is  case  for promotion should have been consfered

in that light* I t  has not be en stated whether the

juniors were found f i t .  I t  appears t h i  the applicant 

was facing a minor penalty and thot is  why he was not 

found f i t .  A fter  the penalty period was over# the 

applicant’ s case ought to have been considered for

promotional post, he having been confirmed in the year

1984. The respondents are directed toconsider the 

Case cf the spplicant to the promotional post at least

after  penalty period  e ^ i r e d .  In case the epplicant is

entitled  for promotion and the post is  ex isting , he 

w ill  be promoted v;ithin 3 months o f  the receipt of the  

copy of this judgment. But for tne above, this  application 

i s  ;?@jected. No order as t o  costs.

V ice  Chairman

Shakeel/ LucknowJDateds 2 4 ,8 .9 2


